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 train
 the

 33  UP  Janta  Fast  Passenger
 eollided  with  a  goods  train  ा
 26th  August,  1985  while  entering
 Sahjanwa  Station  on  Gorakhpur-
 Gonda  main  line  (North  Eastern
 Railway);

 (b)  if  s0,  the  causes  of  the  acci-
 dent;

 (ट)  the  number  of  persons  killed
 and  injured  in  the  accident;  and

 (d)  the  total  amount  of
 the  railway  property?

 1035  to

 The  Deputy  Minister  in  the  Mints-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes.

 (b)  The  cause
 under  investigation.

 of  the  accident  is

 (c)  There  was  no  casualty,
 (d)  The  cost  of  damage  to  railway

 property  has  been  estimated  at  ap-
 proximately  Rs.  10,000.

 Kattur-Harihar  Railway  Line
 1980.  Shri  H.  ए.  Linga  Reddy:  Will

 the  Minister  of  Railways  be  pleased
 to  state:
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 of  iron  ore  from  Chicknayakanhalli,
 Chikjajur  anq  other  nearby  areas  and
 the  Hassan-Mangalore  link  is  being
 provided  with  this  in  view.  Thus  the
 main  justification  for  the  Kottur-
 Harihar  link  exists  no  more.

 10.59  hrs.
 RE;  BUSINESS  OF  THE  HOUSE

 Mr,  Speaker:  There  is  one  Calling
 Attention  Notice,  which  I  have  ad-
 mitted,  about  the  ransacking  of  the
 Indian  Embassy  at  Jakarta.  The
 Minister  wants  time  to  make  his
 statement.  It  would  be  taken  up  at
 3.00  p.m.  today.

 The  bon.  Minister  of  Defence  also
 will  be  making  «a  statement  at
 3.30  Pm.

 eee  |

 11  brs.

 PAPERS LAID  ON  THE  TABLE
 Rerort  or  THe  Fourrn  Finance Com™iselon

 The  Minister  of  Finance  (Shri  T.  T.
 (n)  whether  the  State  Gover

 of  Mysore  has  sent  a  proposa)  for  tak-
 ing  up  the  railway  line  between
 Kattur  and  Harihar  by  the  Central
 Government  with  a  view  to  facilitat-
 ing  transport  of  iren  ore;

 (b)  if  so,  the  action  taken  thereon:
 and

 te)  the  cost  of  the  scheme?
 The  Deputy  Minister  in  the  Minis-

 try  of  Railways  (Shri  Sham  Nath):
 (ay  Yes.

 (b)  and(c).  Construction  of  Kat-
 tur-Harihar  line  was  earlier  proposed
 for  movement  of  iron  ore  from  Hos-
 pet  sector  for  export  via  Mangalore
 Port,  With  the  coming  of  Goa  as  part
 of  Indian  Union  and  the  availability
 of  Mormugao  Port,  the  iron  ore  from
 Hospet  sector  will  naturally  be  ex-
 ported  via  Mormugao  Port.  Manga-
 lore  port  will  now  obtain  its  supplies

 Krish  hari):  I  beg  to  lay  on  the
 Table  Report  of  the  Fourth  Finance
 Commission  together  with  ‘an  exple-
 natory  Memorandum  as  to  the  action
 taken  thereon,  under  article  281  of  the
 Constitution.  [Placed in  Library.  See
 No.  LT-4807/668).
 RerorT  OF  THE  COMPTROLLER  पा

 Avprror  GENERAL  unpEeR  Coat.
 Mines  ACT,  ETC.
 The  Minister  of  Steel  and  Mines

 (Shri  Sanjiva  Reddy):  I  beg  to  lay
 on  the  Table  a  copy  each  of  the  fol-
 lowing  papers: —

 (1)  Report  of  the  Comptroller
 and  Auditor  General  of  India
 on  the  Accounts  of  the  Coal
 Board  for  the  year  1963-64.
 under  sub-section  (2)  of  sec-
 tion  12  of  the  Coal  Mines
 (Conservation  and  Safety)  Act 1952.  [Placed  in  Library
 See  No.  LT-4808/65].
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 (2)  Amendments  to  the  Articles  of
 Association  of  the  Bokaro
 Stee]  Limited.  [Placed  in  Lib-
 rary.  See  No.  LT-4809/65).

 Report  oF  Tur  Stuny  Tran  ow  Direc-
 ToR‘TE  GE. rian  oF  ‘TRCHNICAL
 Development  (Part  I),

 The  ‘Minister,  of  Supwy  and  Teebni-
 ca]  Development  in  the  Ministry  of
 Industry  and  Supp!y  (Shri  Raghora-
 maish):  I  beg  to  lay  on  the  Table
 a  cupy  of  Report  of  the  Study  Team
 on  Directorate  Gencral  of  Technical
 Development  (Part  I).  [Placed  in
 Library.  See  No.  LT-4810/65].

 NOTIFICATION  UNDE  FEssrentrat.
 MODITIES  Act,  1955

 Com-

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  s.  ve  Rama-
 swamy):  I  beg  to  lay  on  the  Table--

 (1)  a  copy  each  of  the  following
 Notifiertions  under  sub-section
 (6)  of  secton  3  of  the  Essen-
 tial  Commodities  Act,  1955:—

 (i)  The  Art  Silk  Textiles  (Pro-
 duction  and  Distribution)
 Control  (Amendment)
 Order,  1965,  published  in
 Notification  No.  50.  1347
 dated  the  Ist  May,  1965.
 The  Art  Silk  Textiles  (Pro-
 duction  and  Distribution)
 Control  (Second  Amend-
 ment)  Order  1965,  publish-
 ed  in  Notification  No,  5.0.
 1909  dated  the  19th  June,
 1965.

 [Ploced  in  Library.  See  No.  LT-
 4811/65).

 12)  a  copy  each  of  the  following
 papers: —

 (i)  Notification  No,  §.0.  2681
 dated  the  28th  August,  1965,
 making  certain  further
 amendments  to  the  Rubber
 Board  (Provident  Fund)
 Rule;  1965,  under  sub-
 section  (3)  of  section  25  of

 2347( Ai)  LSD—5.

 di)
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 the  Rubber  Act,  1947.
 [Placed  in  Library.  See  No.
 LT-4812/65).

 (ii)  Audit  Report  on  the
 Accounts  of  the  Tea  Board
 for  the  year  1963-64.
 [Placed  in  Library.  See
 No.  LT-4813/65).

 Gos,  Daman  ann  Diu  Cement  ConTROL
 ORDER

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  I  be  tu  lay  on
 the  Table  a  copy  of  the  Goa,  Daman
 and  Diu  Cement  Contral  order,  1985,
 fublished  in  Government  of  Goa,
 Daman  and  Diu  Gazette  dated  the
 22ng  May,  1965,  under  sub-section  (6)
 of  section  3  of  the  Es  ential  Cemmo-
 ditics  Act.  1955,  [Placed  in  Library.
 See  No.  LT-4814/65].

 11.02  hrs.

 BUSINESS  OF  THE  HOUSE
 The  Minkster  of  Communications  and

 Parliamentary  Affairs  (Shri  Satya
 Narayan  Sinha):  With  your  permis
 sion,  Sir,  1  rise  to  announce  that  Gov-
 ernment  Business  in  this  House  for  the
 week  commencing  13th  September,
 1965,  will  consis,  of:—

 (1)  Consideration  of  any  item  of
 Government  Business  carried
 over  from  today’s  Order  Paper_

 (2)  Consideration  and  passing  of
 the  Press  and  Registration  of
 Books  (Amendment)  Bill,
 1984,  as  passed  by  Rajya
 Sabha.

 (3)  Consideration of  a  motion  for
 re‘erence  of  the  Jawalrarlal
 Nehru  University  Bill,  1964  to
 a  Joint  Committee,

 (4)
 Consideration

 and  passing

 ‘The  Lif,  Insurance  Corporation
 (Amendment)  Bill,  1965,


